
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
BAN GAL OR E 

C.C.No. 	('2 /1987. 

IN 

APPLICATION No. 128/86 (F) 

BETWEEN: 

SRI. T.R. SRIDHAR, 
Assistant Audit Officer, 	Cc 
Off ice of the Accountant 
General (Audit) I, 
Karna take, 
Ban2alore-560 001, 

C.C. NO. 

IN 

APPLICTIDN NO. 	/86(F) 

BETWEEN: 

SRI. A. KRISHNA MURTHY, 
Assistant Audit Officer, 
Office of the Accountant 
General (Audit) -I, 
Karnotaka, 
Ban9ore- 560001. 

AND: 

Cc4 2 

COMPLAI NANTS 
PETITIONERS 

Sri.S.T. Kenge, 
Accountant General 
(Accounts & Entitlements) 
Karnata Bang a lore-i. 

Sri,T.N. Chaturvedi, I.A.S. 
Comptroller and Auditor 
General of India, 
No.10, Bahadur Shah Zafar Marg, 
New Delhi-hO 002, ACCUSEDS 

RESPONDNTS 

. . 2. 



/2/ 

MEMORANDUM OF CONTEMPT OF COURT PETITION UNDER 
SECTIONS 11,12 and 13 OF THE CONTEMPT OF COURT 
ACT, 1971, READ WITH SEcTIoN 17 OF T1 CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985 AND THE 

CENTRAL ADMINISTRATIVE TRIBUNAL (CONTEMPT OF 

COURT) RULE S 1986. 

The Complainants/Petitioners named above, respectfully, 

submit as follows: 

In this Complaint, the Complainants/Petitioners 

bring to the notice of this Hon'ble Tribunal the wilful 

disobedience by the Accused/Respondents the final 

orders of this Hon'ble Tribunal dated 24-7-1986, 

passed in Applications No.126/86(F) and No.434/86(E). 

In applications No.126/86 and No.434/86, the 

Complainants/Petitioners had prayed for issue of 

directions to the Accused/Respondents to promote 

them as Assistant Audit Officers, with effect from 

1-3-1984 and not from 15-11-1984 as was done. The 

Hon'ble Tribunal, partly allowed the applications and 

ordered that the Complainants/Petitioners were 

entitled to 66i&it the period from 1-3-1984 for 

increment, but would not be entitled to monetary 

benefits till 15-11-1984, during which period they 

did not actually discharged the duties and responsi-

bilities of the higher post, vide Para 6 of the Order 

dated 24-7-186. 
. .3. 
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The Complainants/petitioners approached 

the authorities to give effect to the orders 

of the Hon'ble Tribunal, by reckoning the period 

from 1-3-1984 to 15-11-1984 for further increments 

in the scale of the Assistant Audit Officers. 

In spite of repeated requests, the orders of this 

Hon'ble Tribunal were not implemented. 

The Complainants/petitioners, after 

waiting patiently for over 9 months, got 

issued registered legal notice to the Respondents 

on 10-4-1987. A copy of the notice is enclosed 

as ANNEXURE'C, 

The Accused/Respondents have received 

the certified copies of the orders of this Hon'ble 

Tribunal. Inspite of the actual knowledge of the 

orders of this Hon'ble Tribunal and inspite of 

repeated reauests and the legal notice, the 

accused/respondents have disregarded the orders 

of this Hon'ble Tribunal, 

If the accused/respondents had any 

difficulty, they should have approeched this 

Hon'ble Tribunal for necessary directions. They 

have not chosen to do so. 

. . 4. 
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The accused/respondents have thus, 

substantially interfered with the due course 

of justice and have exhibited utter disregard 

by wilfully disobeying the orders of this Hon'ble 

Tribunal. 

it is therefore just and necessary to 
initiate appropriate proceedings against the 

accused/respondents in order to ensure compliance 

to the said orders and to uphold the status, 

dignity and majesty,  of this Hon'ble Tribunal. 

P R A Y E R 

WHEREFORE, the Complainants/Petitioners 

humbly pray that this Hon'ble Tribunal be pleased 

to initiate appropriate proceedings against the 

accused/respondents under sections 11,12 and 13 

of the Contempt of Courts Act 1971, read with 

section 17 of the Central Administrative Tribunals 

Act, 1985, for the wilful disobedience of the 

orders of this Hon'ble Tribunal and be further 

pleased to ensure that the orders,çhis Hon'ble 

Tribunal are obeyed immediately, in the interests 

of justice and equity. 

Bangalore. 	 GPLAI NANTS/ 
PETITIONERS. 

Dated: 12-6-1987 

ADDRESS FOR SERVICE: 

- 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL BANGALORE 

C.C. No. 	/1987. 

IN 

APPLICATION NO.128/86 (F) 

Between: 

SRI.T.R. SRIDHAR 

C.C. No. 	/1987. 

IN 

APPLICATION NO.434/1986(F) 

BETWEEN: 

A. Krishna Murthy. 	OMPLAINANT$ 
ETITI ONERS 

AND: 

Sri. S.T. Kenge, 
Accountant General & 
another 
	 Accus ED/RE S P0N:DENT S 

' t T r 7 IT'T' 

I, T.R. Sridhar, Major, residing at 

Bangalore, do hereby solemnly affirm and state 

on oath as follows: 

I am one of the Complainants/Petitioners 

in the above cese and that I am conversant with 

the facts of the case. 

That I have been authorised by the other 

ps Complainants/Petitioners to depose on 

behalf also. 

That what is stated in Paras 1 to 8 are 

all true to the best of my knowledge,belief and 

information. 

. 3.. 	That ANNEXURE'C-1 	is 	true copies 

of the originals. 
Sic pned 

-' 	1 dentified by me, 	DE 

A'dvocate, 
Bangalore. 
Dated: 
No of correctlons 	a 

1 



4 	

( e) ) 

- 

10.4,1987 

t4r, 	 & AS 
The &countant General 
I(arnMaka. 1 

j cnti U 	 - 
AWGALO1. 5O (301 

Under instructlofl5 from th foflo%tng c11nts of 
mine, [. hereby state  as to11 

1. $rj.T..R.Srjdhar. At.Adjt Officer 
2 	$ri,A,rjg, Murthy1  AxtAjj Officer 
3, 	rnt.&thhj 	ren st.Audit Officer 

According to the judgoment ot the iCnb1e Central 
Actmini8trjv Tribun1, 9nga1ore bench, dated 24.7,86 and 
12,1,87, my clients ag 	1tjt1ed tothø.btjti detailed 
therein. 

The period from 1.3,84 has to be ruckone1 for the 
purpose of rugu1&riirç their irler"-wLita in the cadre of 
Asst.Audjt Officer, thcuçjh montery benefits have to be given 
from 15,11,84 in terrnz of the judçje.uent. 	ThOUQh snore than 
a reasonable period haz elapied, thu decision of the Hon'ble 
Centr1 Administrative Tribunj has not been imlernentj and 
my Clint have not been paid thu arraiirs they are entitled to 
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in terns of thi, thction. 	My clients have apro4che4 

the ncrn oiticars time ud acain bit In voin. 

In thd ciz'cwns1- ALncczs,, I hereby giv4W this notice 
to ipi(uet the dciion q4 th 	CQ.ra1. 

	

tr)ir..,trdL1v L:J.b4;e 	*'4d jay t4o Awroo-CO.1u to 'fly 
J. 

cts it.hth 15 	i.hu k1aci ui 4t4pt of this  
4 

(OtjCt, fiJJt wiJ ay  c.linta shall jDe conatr*ined to 
thi. 	jr)itu 	dira againat you for contpt 
ot. c'urt 	i -  yuu 	1I ba ftlly reponib1e. 

.. 	 ,,.. Yors fithfu11y 

(1..Z,, NcraJa). 

'Copy to rL, Xvkilrd 	rA f 

	

.ti1a1 (idit.) 	I for thtorniation and .. 	 .. 	 iction. 
Cupy to *ut,A.L.Qnp44 Vt  1A Jk4 X 

	

ura (udit..2) 	I 
	. 

Oanç1or-1 

.1 Ccy 

K. SEKUAA 	MA.LL.B., 

Noi 35. (Abo:e Wllcl S.v'ith) 
I Main Road, Gar 

BANG AL0FE-4CO 009 

4ri 
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IN THE HIGH COURT OF KARNATAKA 
BANGALORE 

No. \ 

A -  
vS 

	

i 	,'<wd Pz. 4' 

	

cZ, 	7N• C1,L/ r4? 

I/We ----------------- ........ -.................. -....... ----------------------------------------------------------- 
j.> tr  1L41&4/vrS 

A 	4 	r-4eflt1 	Nos............................................................... Appel.1.ant/S, Petitioner/s,  

in 	the above matter hereby appoint and retain Sri......... ............. .........44...RAT 

.i.:  ------- --- 
to appear, act and plead for me/us in the above matter and to conduct 1prosecute and defend the 

same and all interlocutory or miscellaneous proceedings connected with the same or with 

any decree or orders passed therein, and also in proceedings for review of judgement and for  

leave to appeal to Supreme Court or compromise and obtain return of any documents filed 
therein, or to receive any money which may be payable to me/us in the said matter. 

Executed by me/us on this .................. J..l ..... ... ... day of... .J 	198.7... 

BETWEEN 

I 

AND 

PETITION ER Ci)1)L4 PAl/I/ 

RESPONDENT/( E/) 

QPPOt+EftT 

Executant/erSOfla ly kno 	e and he /they has/have signed in my presence. 

Satisfied as to t 	identity of executa nt/s signature/s. 
where the executant/s is/are illiterate, blind or unaquainted with the language of vakalat] 

Certified that the contents were explained to the executant/S in my presence in....................... 
language known to him/them who appeared perfectly understood the same and signed his 
name/made his ma(l in my presence. 

- fl 	 Address for service 

Accepted 	
Dr. M.S. NACARAIA LSc., M.L., Ph.D., 

Advocate/s for 	 No. 3 	. 	 SWGATH), 

; I I 	 1st MA:.-4.................4-NOHlNAGAR. 
Date . L.. 	... 	 BANGALORE-560 ... 

Forms available at The Bangalore Legal Practitioner's Co-Operative Society Ltd. Bangalore-9 



IN THE HIGH COURT OF KARNATAKA 
BANGALORE 

\X 	(2_Qf17 

BETWEEN M/?Aii 

I 

AND 	
,ç1V 

,Ijoi 

. 	c-v 
l/W .. .......4.... 

/ NIL414'T 

PETITION 
APPLICAN 
ArrLLLANT— 

RESPONDENT/)4C'1 ) 
N-E-NT— 

AppeUa.tJ.s, 	Petitioner/s( 	A 	44t 	ntleR.t4:s 	Nos ........... . ............ ...... . ........................ ......... 

in the above matter hereby appoint and retain Sri..... :.S.... .A 

&e. ..ML- 
/ 	 I 

to appear, act and plead for me,'us in the above matter and to conduct/prosecute and defend the 
same and all interlocutory or miscellaneous proceedings connected with the same or with 
any decree or orders passed therein, and also in proceedings for review of judgement and for 
leave to appeal to Supreme Court or compromise and obtain return of any documents filed 
therein, or to receive any money which may be payable to me/us in the said matter. 

Ju 

	

Executed by mesn this ............... ..... 	........day of.... 	.....1987....at..... 

-. 

-i 	

'L 

Executant/sI oersonall 	 ave signed in my presence.  

Satisfied as to the identity of executant/s signature/s. 
[where the executant/s is/are illiterate, blind or unaquainted with the language of vakalat] 

Certified that the contents were explained to the executant/s in my presence in....................... 
language known to him/them who appeared perfectly understood the same and signed his 
name/made his m 	in my presence. 

Acce ted 	 Mf P............J 	 ADVOCATE 
Advocate/s for 	 No. 35, (ABOVE HOTEL SWAGATH). 

.1 	 1st MAIN RcAD,.GANDHINAGAL- 
Date . U .... 0.. .. IT. 	 BANGALORE-560009 

Forms available at : The Bangalore Legal Practitioner's Co-Operative Society Ltd. Bangalore-9 
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DEORE '1rL LINTiL .DM NI.TRA'rIv. TRIBJNAL 

B.NG ALORE 13CNCH 

C.C. ppmn. NO. 11 & l2of igg 

Between: 

T. R. Sridhar 
and aflr 

.nd 

S. T. Kenge 
and aflr 

Compla than t$ 
S. 	 ers 

ACcused/ 1 rffs 

I N D E X 

Description 	 Pages 

1 Raply on behalf of respondent2 	1-3 

4 

Bangaloze 
	 C,  

13th July , 1987 
ADDLO CDNTR..L GOVr. STANDIN; C.YJN'32L 

& 
'LVOC VE F3k t3PONDLNT/s. 
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BEFORE THE CENTRAL ADMINiSTRATIVE TRIBUNAL - BANGALORE. ------------- - - -a_s_a_s__a -------------___ 	- 
C.C. NO. 11 & 12 of 1981. 

BETWEEN: 
T.R. SRIDHAR 	 Compjajnpnt

P  and another. 	 etitioners.  

AND 
S 

S.T. KENGHE 	 Accused 
and another. 	 Respondents 

STATEMENT OF DEFENCE FILED ON BEHALF OF RESPONDENT I & 2 flflp 	 __fl __._, flaflfle_fl aa, 

It is submitted as follows; 

The complainants in these applications have sought for the 

initiation of appropriate proceedings against the respondents under 

Section 11,12 and 13 of the Contempt of Court Act, 1971 read with 

Section 17 of the Administrative Tribunals Act, 1985 for the wilful 

disobedience of the orders of this Hon'ble Tribunal. In this regard 

it is submitted that special leave petition and stay petition have 

already been filed before the Hon'ble Supreme Court on 30.04.1987. 

These petitions will, come up for early hearing shortly. 

The complainnts 1 and 2, working in the Office of the 

Accountant General, Audit-I had filed Applications Nos. 126 and 431 of 

1986 before this Hon'ble Tribunal challenging that their promotion to 

the Assistant audit Officers cadre should be with effect from 01.03.1984 

(i.e., the date of re-structuring of the Indian Audit and Accounts 

Department) and not from 15.11.1984 as was done. This Hon'ble Tribunal, 

s per order dated. 24.07.19861, pertly allowed the applications. The 

Comptroller and Auditor General of India, New Delhi in his latter 

dated. 21.01.1987 intimated the Accountant General, Bangal.ore that 

Special Leave Petition against the order dated. 24.07.1966 was filed 

before the Hon'ble Supreme Court of India. Application has also been 
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t 

:2: 

made for the stay Cf the operation of the order of this Hon'ble 

Tribunal in this connection. 

3, The accused/respondents have the highest respect to the 

orders of this Hon'ble Tribunal and they have no intention to 

disobey the orders of this Hon'ble Tribunal. The Respondents No.1 

is not the authority to implement the order and he is not liable 

for any contempt proceedings. 

For the reasons set out above, the accused/respondents humbly 

pray that this Hon'ble Tribunal be pleased to drop the contempt 

proceedings against them, in the interest of justice and equity. 

BANGALORE. 
13th July, 1987. 

for ACCUSED / RESPONDENT - 2. 

VERIFILATION 

I, 5.1. KENGHE, Accountant General (A&E), Office of the 

Accountant General (A&E) Karnataka, Bangalore, do on my behalf and 

on behalf of respondents, do hereby verify and state that what is 

stated above is true to the beet of my knowledge and belief. 

BANGALURE. 
14th July, 1987. 

for ACCUSED/ RE5PCNDENT - 1&2 

B AN GALORE. 

I 
	

13th July, 1987 	

ii 

ADDITIONAL CENTRAL 6OVL.RNMENT STANDING COUNSEL 
AND 

ADVOCATE FOR RESPONDENT5. 



1.. 

A 

3 

H E A R I N G 

A.No6471  Cno 72/36 	(T) 	By Sri.B.B.Koti7fl &. Sri.G.SuJUir' 

(w.i837) 	7184) 	AJvs.for Aplts. Govt.vs.fOr respts. 
/further he ring/ 

A.No.926/E37 	By 	Av.for Apt. 

0 	
GQvt.P1'3. f cr respts. 

C /W 

Conteupt A.No.5/27 

A,N0.211C)/86 -to 	(T) - VLIe Anxure. 
211 5 / 86 

(W.P.15416 to 
15421 of GO) 

Dv s. 

1 
SH)  

Assistant Registr:r—I 	/ 
Krn tka Adni i strtive Tribuna 9  

,inga1ore-30. 



CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE 

DATED THIS THE 17TH DAY OF AUGUST,1987. 

PRESENT: 	 I  

Hon'ble Mr. Justice K..Puttaswamy, 	 .. Vice-Chairni an. 
And 

i-Ion'ble Mr.P.Srinivasan, 	 .. Member(A) 

C.C.A.NOS.11 AND 12 OF 1987. 

T.R.Sridhar, 
Assistant Audit Officer, 
Office of Accountant General(Audit)-I, 
Karnataka-560 001. 
A.Krishna Murthy, 
Assistant Audit Officer, 
Office of the Accountant General (Audit)-I, 
Karnataka, Bangalore-!. I 	 .. Petitioners. 
(By Dr.M.S.Nagaraja,Advopate) 

V. 
S.T.Kenge, 
Accountant General, 
(Accounts & Entitlements), 
Karnataka,Bangalore-1. 
T.N.Chaturvedi,I.A.S., 
Comptroller and Auditor General 
of India, No.10, 
I.ahadur Shah Zafar Marg, 
New Delhi-2. 	 .. Contemnors. 

(By Sri M.Vasudeva Rao,Standing Counsel). 

These applications corning for hearing to-day, Vice-Chairman 

made the following: 

In these petitions mde under Section 17 of the Administrative 

Tribunals Act,1985 and the Contempt of Courts Act,1971, the peti-

tioners have moved this Tribunal to punish the contemriors for non-

implementation of an order made on 24-7-1986 in their favour in 

A.Nos.128 and 434 of 1986. 
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2. Shri M.Vasudeva Rab, learned Additional Central Government 

Standing Counsel, appearing for the contemnors, submits that the 

Hoii'ble Supreme Court, while rejecting  the Special Leave Petitions 

filed by the contemnors against the order of this Tribunal had given 

four weeks time to implement the order of this Tribunal and that 

the same was due to expire on 7-9-1987. Dr.M.S.Nagaraja, learned 

counsel for the petitioners does not rightly dispute the same. From 

this it follows that the conteinnors have time till 7-9-1987 to imple-

uera the order of this flench. If that is so, then we cannot proceed 

against the contemnors for non-implementation of the order made 

by this Tribunal. V7e, therefore, drop these proceedings. 3ut, this 

does not prevent the petitioners from approaching the appropriate 

forum on the expiry of the time granted by the Supreme Court, 

if the order made in their favour is still not implemented. 

\Jk.E-CHAIRMAN \[7 	 1iEMBER(A) 

din s/np. 

I 



S UPREMCO URT OF 1.N IA 
7 	NEW DELHI 

From: 	 Dated: 1-8-1967 
The Additional Registrar, 
Supreme Court of India, 
New Delh. 

To 

- 	Th: Central Ac.ministratjve 
Tribunal, Ban:- alore Bench. 

PEITIO_FOR SPECIALLEAVE TO APPEALjCIVILJ_ Nos.14387-88 OF 1986 

(Petition Under Axticle 136 of the Constitution of India for 

Special Leave to Appeal to the Supreme Court from the Juagment and 
Order dated 	244-86 	of the g±ic 

Central Amiitriv Tribunal Eon, 1o:e Dench in A.Nos.128/86 '& 

The A 	e ccountant Eeer.l & Anr. 	...Petitioner 

-vs- 

.R.Sri:!ar & Anr. .Responcent s 

Sir, 

I am to inform you that the Petition above-mentioned 

for Special Leave to Appeal to this Court w& filed on behalf of 

the Petitioner above-named from the Judgment and Order of the HigI 

Court noted above and that the same w- dismissed by this Court 

	

on theThE 	day of Au ust11987 	-. 

A certified copy of this Court's Pr3ceedings dated; the 

	

7-8-987 	 is enclosed herewith for your in.formatic. 

and necessary action, 

End, as above: Yoprs faithfully, 

for ADDITIONAL REJISTRAR 

A 



-10 	Ceifiedtobtru.coy 
Item No. 1 0 	

Court No. 4 	 ' 	Setion i VA 

	

S U P R E M E C 0 U R T 0 F 	an Registrar (Tid!) 
RECORD CF PROCEEDINOS ......... . 7 

j C 	1 - 	 Petition(s) For Special Leave 
To Appeal (CivIl/C M1P '(')---1436798--p 

ourt of 
 19 

Central Administrative .(F,om the 1udgmetafl order dated 	24.7.86 of 
Tribunal,Bangalore Bench in ApIn Nos.12/86(F) and 434/86(F) 

The Accountant General & Anr 	.. PETITIONER (S) 
VERSUS 

T.R.rjdhar & Anr. 	 ...RESPONDENT(S) (with appin.for ex-parte stay) 
8 • 87 	Th:s/These petition (e) was/were called on rc r hearing today 

CORAM, 

HonbleMr Justice Ranganath Misra r 	
Honbie Mr Jutic. 'i • M. • D ut t 
hori'bte Mr. Justice 

Fr the PeUtio,rs: 	r'r. G. Ramasway Addi . SoI. GenI. 
M/s.Pramod Swarup & P.Parmeswarafl,AdvS 

or Ihe Respondent1 

t 

UPON hearing counsel the Court made the tølj ro  
ORDER 

Special leave petitions are dismissed Counsel 

for the petitioners undertakes to comply with the 

directions Within four weeks. In that view of the 

matter the contempt Proceedings may not be taken p 
for four weeks. 

(H. • Kaicker) 
Court 'aster 



REGISTERED 
L 

CEffL ADMINISTTIVE TRIBUL 
BANGALcRE BENCH 

Commerc -j-1 C,oi plex(BDA) 
Indiranagar, 
Bangalore - 560 038 

Dated : 

CONTErIPT OF COI.FT APPLICATION NOS 	11 & 12  
IN APPLICATION NOS. 128 & 434/86(F) 

W,P. NO 	- 
Applicant 

Shri T.R. Srilhar & another V/s 	The Accountant Gsneral(Accourita & 
Entitlements), Karnataka & another 

To 

1. 	Shri T.R. Srihar 4. 	Shri S.T. Keng. 
Aesietarit Auiiit 	Off'icer Accountant General 
Office of the Accountant Gsneral(Audit.-j) 	(Accounts & Entitlements) 
Karnataka Karnataka 
Bangalor. - 560 001 Bana1or. - 560 001 

Shri A. Krishna rflurthy 	 5. Shri T.N. ChaturveMi, I.A.E 
Assistant Auiijt Officer 	 Comptroller & Auiitor 
Office of the Accountant G.nsral(Auit—I) 	Gen.ral 
Karnataka 	 No. 10, Bahaur Shah 
Banalore - 560 001 	 Zafar r'arg 
Dr M.S. Naaraja 	 New Delhi - 110 002 
P4vocet. 
35 (Above Hotel Siagath), let Main, Ganihinaqar, B'lor.—g 

Subject: SENDING COPIES OF QDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of cDER/3Mi/ 
144xDR passed by this Tribunal in the above said 
application on 	17-837 

DEPUTY REGISTRAR 

End : as above 	 (JUDICIAL)  
6. Shri M. Vasuieva Rao 

Central Govt. Stnq Counsel 
High Court Buildings 	 I Bangalor. - 560 001 	RLj 0 

Y 

r43 
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CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE 

DATED THIS THE 17TH DAY OF AUGUST,1987. 

PRESENT: 

Hon'ble Mr.Justice K.SPuttaswamy, 	 .. Vice-Chairman. 
And 

Hon'ble 1\ir.P.Srinivasan, 	 .. Member(A) 

C.C.A.NOS.I1 AND 12 OF 1987. 

T.R.Sridhar, 
Assistant Audit Officer, 
Office of Accountant General(Audit)-I, 
Karnataka-560 001. 
A.Krishna 'iurthy, 
Assistant Audit Officer, 
Office of the Accountant Ceneral (Audit)-!, 
Karnat aka, Bangalore-I. 	 .. Petitioners. 
(By Dr.1.S.Nagaraja,Advocate) 

V. 

S.T.Kenge, 
Accountant General, 
(Accounts Entitlements), 
Karnataka,Bangalore-1. 
T.N.Chaturvedi,LA.S., 
Comptroller and Auditor General 
of India, No.10, 
Bahadur Shah Zafar Marg, 
New Delhi-2. 	 .. Conteninors. 

(By Sri \ i.Vasudeva Rao,Stand!ing Counsel). 

These applications coming for hearing to-day, Vice-Chairman 

made the following: 

0 	0 

In these petitions made under Section 17 of the Administrative 

AM Tribunals Act,1985 and the Contempt of Courts Act,1971, the peti- 

if ' 	 tioners have moved this Tribunal to punish the contemnors for non- 

\ i 	 implementation of an order made on 24-7-1986 in their favour in 

A.Nos.128 and 434 of 1986. 
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2. Shri M.Vasudeva Rao, learned Additional Central Government 

Standing Counsel, appearing for the contemnors, submits that the 

Hon'ble Supreme Court, while rejecting the Special Leave Petitions 

filed by the contemnors against the order of this Tribunal had given 

four weeks time to implement the order of this Tribunal and that 

the same was due to expire on 7-9-1987. Dr.1'.S.Nagaraja, learned 

counsel for the petitioners does not rightly dispute the same. From 

this it follows that the contemnors have time till 7-9-1987 to imple-

ment the order of this Bench. If that is so, then we cannot proceed 

against the contemnors for non-implementation of the order made 

by this Tribunal. We, therefore, drop these proceedings. But, this 

does not prevent the petitioners from approaching the appropriate 

forum on the expiry of the time granted by the Supreme Court, 

/\M the order made in their favour is still not implernented._ 

	

( 	y.. 	S.,,' 
.4 	.(. 

	

4 	 - 

	

QA. 	 VICE-CHAIT'T AN \7) 

	

t 	 - IY '.AE  

dm s/n p. 

PUri REGISTMN 
AOMINISTRAT(VE TRttjjj 

BANGALop 

6 


